20,

320,

[PASSED BY THE INDIAN LEGISLATUREj

(Reaewed the assent of the Govemor Geneml on the 9th
Septefmber, 1926.)

An Act further to amend the Provincial Insolvency Act, 1920,

for certain purposes.

HEREAS it is expedient further to amend the Provincial
Insolvency Act, 1920, for the purposes hereinafter

- appearing; Tt is hereby enacted as follows:—

1. This Act may be called the Prov1n01a1 Insolveney Shorb title,

k (Amendment) ‘Act, 1926.

2. In sub-section (3) of section 33 of the Provincial Insol- Amendment of
section 38, Act

vency Act, 1920 (heremafter referred to as the said:-Act), for Vofiezo.

~ the word “‘ insolvent »’, where it occurs for the last tlme, the

Word ¢ peceiver ’’ shall be substituted.

3. After gsection H4 of the said Act the followmg section Insertion of

. ©  new section
shall be inserted, namely : — S4AIn AtV -
. o

““54A. A petition for the annulment of any ‘transfer under By whompetl .. .

ions for '
section b3, or of any transfer, payment, obligation or ]udmlal apnulment may

proceeding under section 54, may be made by the receiver or;,
with the leave of the Court by any creditor who has proved -
his debt and who satisfies the Court that the receiver has been.
requested and has refused to make such petition.” '

‘4. After sectlon 59 of the said Act the following section musertion of

new gection
shall be inserted, namely :— 594 in Act

V of 1020,
““59A. (Z) The Court, if. specially empowered in this Power to re-

quire informa-
behalf by an order of the Tocal Government, or any officer of tion rogarding

t
the Court so empowered by a like order, may, on the application ;‘;?pgﬁff )

of the receiver or any creditor who has proved his debt, at

‘any time after an order of adjudication has been made, sum-

mon before it in the prescrlbed manner any person knowh or
. o suspeeted

:Pm'oe Anna 1 or 1—12~d]




- -new section

Insertion of

67A in Act.V
of 1920

Committee of
ingpection.

Amendment of
section 79, Act
V of 1920,

Amendment of
section 80, Act
Vof 1920,

be, may deem capable of. gﬁmg information res ectmg the in-

“general powers-of- -attorney from such creditors..

prescribed.”

clause (d) the followmg clause shall be added, namely —

'vamowl Insolfvenoy (Amendmemt) [Acr xxxrx oF 1926]

, suspeeted to have-in_ h1s _possession any property belonging to
“,the 1nsolvent or supposed to- be 1ndebted to th

‘insolvent,

solvent or his dealings or property, and the Court or such officer

- may require any such person to produce any documents in his
‘custody or power I‘e].‘l.tlllg' to the 1ns01vent or to hls deahngs or

, property

(2) If any person so summoned, after having been tendered o

3 reasonable sum, refuses to come before the Court or such.

officer at the time appointed, or refuses to produce any such

- document, having no lawful impediment made known to and
~-allowed by the Court or such officer, the Court or such officer

may, by warrant, cause him to be apprehended and brought
up for examination,

(8) The Court or such officer may examine any person so
brought before it or him concerning the insolvent, his dealings

or property, and such person may be represented by a legal '

practltloner

5. After section 67 of the said Act the followmg section
shall be inserted, namely : —

QYA @)) 'I‘he Court may, if it thinks fit, auth_o-rise the

- creditors who have proved their debts to appoint a committee
of inspection for the purpose of super1ntend1ng the adminis-

tration of the insolvent’s property by the receiver. -

(2) The persons appointed to a committee of inspection shall
be creditors who have proved their: debts or persons holding

(3) The committee of 1nspect10n shall have such powers of 3
control over the proceedings of the rece1ver ~as may be -

6. In sub-section (2) of section 79 of the said Act, the word
““and *’ at the end of clause (c) shall be omitted, and after

““and : S
(e) for any matter which is to be or may be prescrlbed .

7. In sub-section (I) of section 8() of the said Act, clauses
(a) (c) and (d) shall be omitted. '
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